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(vii) ACTION AGAINST SOME OFFICIALS OF
REep Cross SoriETY CHARGED FOR BREACH
OF TRUST

SHRI GEORGE FERNANDES
(Muzaffarpur): Sir, under rule 377, 1
wish to raise the following:

The metropolitan Magistrate, Mr.
Jawant Singh has day before Yester-
day issued summons to major General
S. S, Maitra (Retd.) Mr, Ajit Bhow-
mik, Vice Chairman and Joint Sec-
retary respectively of the Indian Red
Cross Society, and three other emp-
loyees of the Society to appear before
him on May 30 in a case of criminal
breach of trust in respect of funds
and relief material, {o the tune of
Rs. 11 crores, meant for the Bangla- -
desh refugees,

The order summoning them was
made by the Magistrate after he, on
the basis of the testimony of the wit-
nesses examined before him to give
preliminary evidence, came to the
conclusion that a prima facie case
against them had been established.

The case has been instituted by Mr.
Mehar Chand Yadav, former Deputy
Chairman of the Delhi Water Supply
and Sewage Disposal Undertaking and
All-India treasurer of the Socialist Par-
ty of India, In hig criminal complaint



